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MR. DEPUTY CHAIRMAN: Okay. Amendment is not moved. I shall now put
clause 2 to vote.

Clause 2 was added to the Bill.
Clause 3 was added to the BIill.

MR. DEPUTY CHAIRMAN: In Clause 1, there is one Amendment (No. 2) by
hon. Minister, Shri Thaawar Chand Gehlot.

CLAUSE 1 - SHORT TITLE
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The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

Enacting Formula

MR. DEPUTY CHAIRMAN: Now, there is one amendment (No. 1) in the
Enacting Formula by the hon. Minister.
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The question was put and the motion was adopted.

The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
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The question was put and the motion was adopted.

The Public Premises (Eviction of Unauthorised Occupants)
Amendment Bill, 2014

MR. DEPUTY CHAIRMAN: We shall now take up the Public Premises (Eviction
of Unauthorised Occupants) Amendment Bill, 2014.
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SHRI P. RAJEEVE (Kerala): Sir, that is for tomorrow.

THE MINISTER OF URBAN DEVELOPMENT, THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Mr. Rajeeve, you
are supposed to work very hard. Every time you are asking for postponement. Sir,
with your permission, ...(Interruptions)... It is there in the agenda. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is in the List of Business. ...(Interruptions)...
SHRI P. RAJEEVE: Sir, I have submitted a notice.

MR. DEPUTY CHAIRMAN: But, Rajeeve, it is there in the List of Business.
We have decided to sit up to 6.00 p.m. So, we can take it up.

SHRI P. RAJEEVE: But, my notice is there, Sir.
SHRI M. VENKAIAH NAIDU: Sir, with your permission, I rise to move:

That the Public Premises (Eviction of Unauthorised Occupants) Amendment Bill,
2014, as passed by the Lok Sabha, be taken into consideration. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, I have submitted a notice to constitute a Select Committee.
To move a motion, I have submitted a notice because this Bill has constituted some
new clauses which have not been dealt with in the Standing Committee. That is
for helping these companies. Sir, we want to send it to the Select Committee for

a thorough consideration.

MR. DEPUTY CHAIRMAN: No, no. The point is, you gave the notice only

today but the amendment should come one day before. So, I cannot consider it.

SHRI P. RAJEEVE: Sir, the notice is for motion, not for amendment. This is

a notice for motion.
MR. DEPUTY CHAIRMAN: So what? It is an amendment.

SHRI P. RAJEEVE: This is a notice for motion. There is no specific clause

in the rules.

SHRI M. VENKAIAH NAIDU: Sir, I appeal to the House, please Rajeeve, that
this Bill was introduced in 2011 by the previous Government. We are continuing the
same. And then it was referred to the Standing Committee. The Standing Committee
had gone through the entire Bill and then they made some recommendations. Four of
the important recommendations of the Standing Committee have been accepted and
incorporated in the Bill. There is also a Supreme Court observation with regard to

eviction of unauthorized people in public premises. The Supreme Court has also made
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twenty observations. Eighteen observations have been accepted. The Supreme Court
observations and then Standing Committee recommendations have been incorporated.

...(Interruptions)...
SHRI P. RAJEEVE: One new clause is there.
SHRI M. VENKAIAH NAIDU: Please listen. Afterwards, you can ask.

So, they have been incorporated. Moreover, this Bill was also discussed in the
Lok Sabha. There was a broad consensus and people from all sides have supported
the Bill. I only request the House to take it up. It is a small Bill. It also pertains
to Delhi Metro. Metro people want the work to be expedited. There are certain
problems coming in the way. Also, on account of the interpretation of the word
'corporation', some practical problems have come. That’s why these amendments are
made. Keeping that in mind, we brought this Bill, Sir. The Standing Committee
recommendations were received on 5.1.2012 in 20th Report of the Committee. The

hon. Supreme Court judgement was made on 5.7.2013 in a civil appeal.

Both these things have been incorporated in this. It was amended three times
earlier in 1980, 1984 and 1994. The present proposal seeks to amend this Act fourth
time. The Public Premises (Eviction of Unauthorized Occupants) Act was enacted
to provide for speedy machinery for the eviction of unauthorized occupants from
public premises, for infrastructure for public purpose only. When this Bill came
back from the Standing Committee, Fifteenth Lok Sabha got dissolved. That is why
this Bill could not be pursued at that time. After the new House was constituted,
the Bill was introduced in Lok Sabha, discussed at length and then was approved
by the Lok Sabha. Keeping this in mind, I suggest that we should go ahead with
this Bill. The meaning of public premises is ‘premises belonging to, or taken on
by lease’. It has been included in this amendment in Section 2 of the Act. Also,
in the existing Act, public premises in relation to the National Capital Territory of
Delhi means any premises belonging to the Municipal Corporation of Delhi or any
Municipal Committee or notified area Committees. It is because there are a couple
of corporations in Delhi. There are three Municipal Corporations and there is NDMC.
So, the interpretations create problems sometimes. Keeping that in mind, it is now
clear and it has been now specified. It is also proposed to substitute the word
“Municipal Corporation” by the phrase “Corporation or Corporations” notified under

Section (3) of the Municipal Corporation Act.

Sir, as proposed by the Government of the National Capital of Delhi and approved
by the Cabinet, it was a proposal which came from the then Delhi Government. It

was approved by the Cabinet. It proposed to bring any premises belonging to, or
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taken on lease by, on or on behalf of the Government company as defined in Clause

45 of Section 2 of the Companies Act, 2013 only in relation to National Capital
Territory of Delhi. That is the suggestion that came from the State Government. That
has been considered and we are bringing it. As the Major Port Trusts Act, 1963 is
being amended to include any successor company constituted under or referred to in
this Act to the existing Board of Trustees, it is proposed to make similar changes in
Section 2 of this PP(E) Act of 1971. Sir, this was proposed by Ministry of Law and
Justice and now approved by the Cabinet. It is also proposed to make consequential
amendments in Section 2 of the Act because officers of the proposed companies
and Municipal Council can be appointed as estate officers under Section 3 of the
Public Premises (Eviction) Act, 1971. So, as I told you, Sir, four recommendations
of the Standing Committee and ecighteen observations made by the hon. Supreme
Court have been incorporated. There is no expenditure involved in this. It is only to
facilitate the forward movement of the infrastructure and also public utility services.
Keeping this in mind, I appeal to the House to take it for consideration, discuss it,
give some valuable suggestions, if any, and then pass the Bill.

The question was proposed.

SHRI P. RAJEEVE: Sir, I have one point. The Legislative Synopsis was
circulated by the Rajya Sabha Secretariat. In addition to the recommendation of the
Standing Committee and Supreme Court’s directions, ‘This Bill aims to implement
certain recommendations, suggestions of the Committee and the Supreme Court
and also — that is an addition — to bring within the ambit of public premises the
premises held by companies in which, at least, fifty-one per cent of the paid-up
share capital is held partly by the Central Government and partly by one or more
State Governments so that speedy and smooth eviction of unauthorized occupants
from public premises is done in a fixed time frame’. This is a totally new Clause.

MR. DEPUTY CHAIRMAN: You can take part in the discussion and present
your point. Let me start.

SHRI P. RAJEEVE: No, no. That is why I have submitted the notice. Actually,
this is an attack on democratic principle of our country. The Government has pushed

a legislation bypassing the Standing Committee.
MR. DEPUTY CHAIRMAN: No, no. You can go to the merit of the Bill.

SHRI P. RAJEEVE: That is why I have submitted the notice to move an
amendment to constitute a Select Committee to examine this Bill.

MR. DEPUTY CHAIRMAN: Notice was not on time.
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SHRI P. RAJEEVE: 1t is a very important thing. Actually, this is the duty of
the Parliament to ensure the basic democratic principle. Now, all the Bills are pushed

without sending to the Standing Committees.
MR. DEPUTY CHAIRMAN: No. It has gone to the Standing Committee.

SHRI P. RAJEEVE: But, Sir, I would like to mention one experience. While 1
was working with the Standing Committee on Finance, the learned Yashwant Sinhaji
was Chairman of the Committee. We examined the Companies Bill and submitted
a very good Report. Thereafter, three new clauses were incorporated by the then

Government.

Sir, the then Chairman, Mr. Yashwant Sinhaji, wrote to the then Speaker, Ms.

Meira Kumarji, that the Committee did not examine these new clauses.
MR. DEPUTY CHAIRMAN: The point is this.

SHRI P. RAJEEVE: Let me complete, Sir. The then Chairman of the Committee
wrote to the then Speaker and requested her to send it again to the Standing Committee.
As per the request of the then Chairman of the Committee, learned Yashwant Sinhaji,
the then Speaker, Ms. Meira Kumarji, sent it again to the Standing Committee. That
was the precedent. But what is happening now is that the Government, by utilising
the majority in the Lok Sabha, is pushing all the Bills without sending them to the

Standing Committee.
MR. DEPUTY CHAIRMAN: The Bill is here.

SHRI P. RAJEEVE: That is why we had constituted three Select Committees
here. One was on Insurance Bill. One was on Repeal Bill. And one was on Payment
and Settlement Bill. We forced them to constitute three Select Committees. This

is again bypassing the Standing Committee.

MR. DEPUTY CHAIRMAN: You can say all this when you participate in the

discussion. Why are you saying it now?
SHRI P. RAJEEVE: I am pressing my amendment to constitute a Select Committee.

MR. DEPUTY CHAIRMAN: I have already said that if it is an amendment, it
has to come one day before it. As far as I am concerned, there is no amendment

before me.
SHRI P. RAJEEVE: Sir, we got all these things today.

MR. DEPUTY CHAIRMAN: You knew that this would be taken up.
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SHRI P. RAJEEVE: That is why I submitted a notice. It should be considered.
This notice is there to ensure the basic principle of democracy, the basic principle

of parliamentary system.

SHRI M. VENKAIAH NAIDU: What is the basic principle of democracy? We
should have a thorough discussion and then pass legislations in the larger interest of
the people. Blocking legislations, time and again, will not be going to help democracy

and the people of the country. ...(Interruptions)...
SHRI P. RAJEEVE: Because you are bypassing all ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: If you want to bypass everybody and want
to have your own voice, what can I do? My point is, this Bill was prepared by
the Government earlier. It was referred to the Standing Committee. The Standing
Committee had gone through it and then gave its Report. Then the matter was
discussed in the Lok Sabha and it approved it. Then I have come here. Now you
are saying that I have included one new clause saying that companies means where
the shareholding is 51 per cent or more held by the Central Government and one

State or more than one State.

Sir, are the companies where States are involved for public interest or for
private interest? For example, Metro Rail. It is held by both the Central Government
and the State Government. If Delhi Metro is expanded to Faridabad, and it is already
expanded to Gurgaon, then other State also comes in. Keeping such an eventuality,
this provision has been brought in. Please try to understand that we are here to
expedite the legislations in the larger interest of the people. If they are delayed, then
the work will get stuck and the result will be escalation of cost and the burden will
be on people. I am not going to bear the burden. You are not going to bear the
burden. It is the ordinary people in the country who are the consumers who will
be bearing the burden. Keeping that in mind, I appeal to the House, particularly
Shri P. Rajeeve, that we are not standing on false prestige. Some of the Bills which
you are mentioning were introduced in the Rajya Sabha and not passed in the Lok
Sabha.

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, the problem is that there is no motion
before me. I have to take up the Bill only.

SHRI P. RAJEEVE: Just a minute, Sir. If we send it to a Standing Committee,

the Committee can hear the views of the State Governments.
MR. DEPUTY CHAIRMAN: It has already gone to the Standing Committee.

SHRI P. RAJEEVE: No, Sir. This clause was not dealt with by any Standing
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Committee. I specifically stated that this is a completely new clause incorporating
State Governments. As per the federal structure of the Constitution, we should hear
the views of the State Governments. The Parliament cannot do it. It is only the

Parliamentary Standing Committee which can hear the views of stakeholders.
MR. DEPUTY CHAIRMAN: Mr. P. Rajeeve.
SHRI P. RAJEEVE: Let me complete, Sir.
MR. DEPUTY CHAIRMAN: Now you are monopolising the House.

SHRI P. RAJEEVE: There is no provision in the Constitution giving right to

the Parliament to hear the views of stakeholders.

MR. DEPUTY CHAIRMAN: Now you take your seat. You have said what
you wanted to say. Now you take your seat. The hon. Minister has already moved
the motion. The Bill is now the property of the House. I cannot stop it other than
through a motion which is a valid motion. There is no valid motion. Your motion
relating to a Select Committee did not reach me one day before it, so that is not

a valid motion. So I have to proceed.

SHRI P. RAJEEVE: As far as formation of a Select Committee is concerned,
which is the Rule which specifically states that one day’s advance notice is required?
I want to know the Rule.

MR. DEPUTY CHAIRMAN: I will tell you. You point out the Rule.
SHRI P. RAJEEVE: I want to know the Rule.

MR. DEPUTY CHAIRMAN: Once a motion for consideration of the Bill is
moved, a motion for Select Committee should come as an amendment. Now, the
Bill is already moved. What you are bringing forward is, anyway, an amendment

for which I need one-day notice. ...(Interruptions)...
SHRI P. RAJEEVE: I came only today.
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI K. RAHMAN KHAN (Karnataka): It has a lot of bearing. The hon. Minister
said that he has introduced one clause which was not under consideration before the
Standing Committee. It may be one or two clauses. A new clause has been added
which has far-reaching effect. ...(Interruptions)... One minute, please. ...(Interruptions)...
For example, if it is for Delhi Metro, nothing prevents the Government to mention
Delhi Metro. Now, they are bringing it forward for all. It is not only the public

sector undertakings, but also undertakings with 51 per cent Government shareholding.
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There may be small companies and PSUs with 51 per cent shareholding, which may
be loss-making companies. They will misuse this provision and that will have a
greater effect. So, I urge upon you that if you want to make it for Metro, nobody
wants to stop some public sector undertaking which is more useful for public; but
if you are bringing forward that provision, it will have a far-reaching effect because
there are thousands of companies with 51 per cent shareholding. So, do not make it

a general provision. My request is that please do not make it a general provision.

SHRI M. VENKAIAH NAIDU: I am not making it a general clause. Sir, I
would respectfully submit that on 29th August, 2011, when the Bill was introduced
in the House, in the Statement of Objects and Reasons, it was mentioned that it is,
therefore, proposed to include within the meaning of public premises any premises
belonging to, or taken on lease by or on behalf of, any company as defined in
Section 3 of the Companies Act, 1956 in which not less than 51 per cent of the
paid-up share capital is held partly by the Government and partly by one or more
States and includes a company which is subsidiary. It was there in 2011. The Standing
Committee has gone through it and approved it. We are now trying to find fault by
saying that we are extending it to more companies with 51 per cent shareholding
and all. This is part of the original Bill which has gone to the Standing Committee.

The Select Committee has discussed it and sent it back.

SHRI P. RAJEEVE: Sir, I have a point of order. Rule 95 relates to notice of
amendments. It says that if notice of an amendment has not been given one day
before the day on which the Bill is to be considered, any Member may object to the
moving of the amendment, and such objection shall prevail, unless the Chairman allows
the amendment to be moved. No Member raised any objection. ...(Interruptions)...
Up to now, no Member raised any objection. I want the protection of the Chair. No
Member raised any objection. Only the Chair raised this issue. No Member raised

this issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Minister raised it. Minister is a Member.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Fortunately, Sir, I am a Member of this House

and a Minister also.

SHRI P. RAJEEVE: No Member raised any objection. ...(Interruptions)... 1 want

your protection. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, you take your seat. Now, regarding
Select Committee, you read Rule 71. In Rule 71, it has been very clearly said that
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a motion for Select Committee can only be moved as an amendment to the motion
moved by the Minister. It is very clearly stated. I will read it for your benefit and
for the benefit of the House. Rule 71 says, “Members who may make motions in
respect of Bills — No motion that a Bill be taken into consideration or be passed
shall be made by any Member other than the Member in charge of the Bill and
no motion that a Bill be referred to a Select Committee of the Council or a Joint
Committee of the Houses or be circulated for the purpose of eliciting opinion thereon
shall be made by any Member other than the Member in charge except by way of
amendment to a motion made by the Member in charge.” ...(Interruptions)... Let
me complete. Therefore, your motion for sending it to a Select Committee is an
amendment to the motion moved by the Member and when it is an amendment to

the motion, it has to come one day before.
SHRI P. RAJEEVE: Where is the rule? You kindly apply your wisdom.
MR. DEPUTY CHAIRMAN: Which rule?

SHRI P. RAJEEVE: "Rule 95 - Notice of amendments — (1) If notice of an
amendment has not been given one day before the day on which the Bill is to be
considered, any member may object to the moving of the amendment" up to now.
If you see the record you will find that no member has raised any objection to
my amendment. If it is so, if any objection is there, it is with you Dy. Chairman.

It is only the Chair who has raised this issue, not by any Member.

MR. DEPUTY CHAIRMAN: No, No. You are putting words. What are you

saying? Even otherwise..
SHRI P. RAJEEVE: Nobody has raised the issue.

MR. DEPUTY CHAIRMAN: Even otherwise, you read the last line, "..unless

the Chairman allows the amendment to be moved."

SHRI P. RAJEEVE: Yes. What is the meaning? Then, read it fully. ...(Interruptions)...
You read it fully. What is the rule, Sir?

MR. DEPUTY CHAIRMAN: You listen. You don't accept the objection of the

Minister.

SHRI P. RAJEEVE: Go through the verbatim record. ...(Interruptions)... This

House is working under the Constitutional provision.

MR. DEPUTY CHAIRMAN: That is an objection. The Minister was objecting.
Please go through it. What are you talking?
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SHRI TIRUCHI SIVA (Tamil Nadu): The Minister is a party. You please give
the ruling because the Minister has introduced the Bill. So, his objection may not
be there.

MR. DEPUTY CHAIRMAN: No, no, he is a Member of the House. The

Minister is a Member.

SHRI TIRUCHI SIVA: The Chair in his own discretion can do that based on

the rule.
SHRI P. RAJEEVE: If the Chair is a member and in his capacity.

MR. DEPUTY CHAIRMAN: No, the Minister is a Member. Every Minister is

a member.

SHRI P. RAJEEVE: No. Honestly speaking no member in this House, except

the Chair, raised the objection.

MR. DEPUTY CHAIRMAN: I did not raise the objection. What are you talking?

I said about the rule only.

SHRI P. RAJEEVE: You please read the rule fully. If it is not submitted one
day before ...(Interruptions)... Sir, you please read the rule fully.

O HR AT F I A (S JER @ ThdD): W), AT 9 W Wl
QIRTYI ...(aE). ..

MR. DEPUTY CHAIRMAN: Pease listen.

# IR A AHAt: TR, MY Hview Y ... (FaEH)...

MR. DEPUTY CHAIRMAN: Mr. Rajeeve you should know that there is a specific
rule for a Select Committee. Rule 71 says, "A motion for the Select Committee
should be in the form of an amendment." The general rule for an amendment is

always that it should be one day before. This is the rule.
SHRI P. RAJEEVE: There is no general rule in this book. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have given a clear argument. You raised an

objection.

SHRI P. RAJEEVE: I request the Chair to protect me. The Chair is the controller

of rules. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am saying if a Minister is a member, then, his

objection is valid. ...(Interruptions)...
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SHRI P. RAJEEVE: You please read Rule 71 along with Rule 95. I want a

specific ruling. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have given the ruling. Please listen. Your
amendment has not been given one day before. So, it is not valid. So, I am

proceeding with the Bill.
SHRI P. RAJEEVE: Sir, I will walk out.
MR. DEPUTY CHAIRMAN: I have given the ruling.

SHRI P. RAJEEVE: How can you give a questionable ruling? It is totally
against the rules. It is a discrimination, Sir, I will walk out because it is against

the democratic principles of the parliamentary system.

SHRI ANAND SHARMA (Rajasthan): I think we can't take this particular thing
as a mere technicality, but it may require greater clarity for the benefit of all the

Members, and also for the functioning of the House in such situations in future.

Sir, if the rule says that the amendment can be moved, once the motion is moved,
it can be brought in the form of an amendment according to Rule 71 read along
with Rule 95. Now, if the House has a situation that the revised List of Business
includes this, and the hon. Members come to know less than one day before about
the motion being moved before this House, how can Members preempt and move

a motion in anticipation when this is not being conveyed to the Members.

This is fundamental. I want your ruling on that. ...(Interruptions)... This needs

greater clarity. ...(Interruptions)... It needs clarity, Sir.
MR. DEPUTY CHAIRMAN: It was already there in the List of Business.
SHRI ANAND SHARMA: No, Sir. This is very fundamental now. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: This Bill was laid on the Table of the House

months ago. So, it is in the know of the Members.

SHRI ANAND SHARMA: No, Sir. The Members cannot ...(Interruptions)...
During the last Session, when this issue came up and when Shri Sitaram Yechury
wanted to move an amendment to a Motion, the ruling from the Chair was — 1
recall it and we can refer to the records — that only when the Minister moves

and that, Sir, was your ruling.
MR. DEPUTY CHAIRMAN: That was on the Select Committee.

SHRI ANAND SHARMA: Sir, that is what the amendment is.
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MR. DEPUTY CHAIRMAN: But the notice should be given one day before.

There is no notice.

SHRI ANAND SHARMA: But if the Government notice does not come a day

before that this motion will be moved today...

MR. DEPUTY CHAIRMAN: No, it is there. It was there in the List of Business.
...(Interruptions)... It was in the List of Business. ...(Interruptions)... I8 foree 3
o 5 ol ... (au)...

#ft IR @ AHA: T, YD Wfel F I8 ...(FIUH)...
MR. DEPUTY CHAIRMAN: I have given the ruling.
SHRI ANAND SHARMA: Sir, we are not questioning the ruling.

3t EIR A AHal: g T8l oIl 6§90 W) F=l gl Ayl .. (aHT). ..
A FA S A R qa R 2 iR g9 o § 16 L (caum). ..

MR. DEPUTY CHAIRMAN: Even if your argument is taken, I am accepting
the Minister as a Member and his objection. ...(Interruptions)... Let us take it up

now. ...(Interruptions)...

SHRI P. RAJEEVE: Otherwise, I will move a motion against the Chair. If
the verbatim record is different from this, then I have the constitutional right.

...(Interruptions)...

SHRI ANAND SHARMA: Respecting your ruling, if I may just add something,
Sir, the hon. Minister for Parliamentary Affairs is a senior parliamentarian. I think
this is a bit ticklish. There is a grey area. It will need more clarification for the
benefit of all the Members. Number two, there is one submission that I would like
to make. It is not exactly what it was earlier; and from what has been given by
the Rajya Sabha as Legislative Synopsis, it makes it very clear and the Minister has
also said that certain recommendations of the Standing Committee as well as the
Supreme Court observations have been included. But, Sir, there is one thing here
about Section 5, because it is not specified that it will be applicable only to the
companies in which Central Government has 51 per cent or some State PSUs or
some other companies which have a shareholding. ...(Interruptions)... Please. This
should be very clear whether it will be applicable to all the premises. Section 5
amendment of the Principal Act should be read very carefully — I have just gone
through it — that will be applicable to all universally, and that makes it a very
harsh provision, that is, seven days and, within 15 days, eviction. I think this is

not that simple. That is why this particular issue has a potential of misuse, that in
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15 days, by this amendment of this particular Section, you can throw out anyone. I
think this needs more clarity because that has not been examined by the Committee.
If the hon. Minister could shed some light on that, the House will benefit. I am

requesting, through you, the hon. Minister.

SHRI M. VENKAIAH NAIDU: Sir, I am really surprised that once the Chairman
has given some ruling, somebody says, "I don't agree with your ruling. I want to

challenge that".
SHRI ANAND SHARMA: No, we are not questioning.
St T, d%A ARrg: oMY TE |
SHRI P. RAJEEVE: We want only a clarification on the ruling.

MR. DEPUTY CHAIRMAN : No discussion on the ruling. But Mr. Anand Sharma
raised another point, to which the Minister can reply. Ruling is ruling; that is final.
...(Interruptions)... Hon. Minister, ruling is final. I have said that the amendment is
not valid. So, the discussion would be taken up. You are only clarifying to what
Mr. Anand Sharma has said.

SHRI M. VENKAIAH NAIDU: My point is, Sir, that this is being done for
public purpose, not for any private activity. This is being done for public purpose
of expanding the infrastructure. When we take up Clause-by-Clause consideration, I

would be ready to clarify it. So, there is no problem on that account.

MR. DEPUTY CHAIRMAN: All right. Shri Avinash Rai Khanna. No, no. One

second, please. Shri Arvind Kumar Singh.
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PHREM §5 81 T &, R A ST SHAT R A T Feoll R @1 2l § A 73
Sit { ST =R g 6 oy IR RN aE § gdal i A8 o B I8 22 Bl
IfdT U= T BATS T HBH 91T 21 o1 PIs AfR] S9 HDBH H fPRIUGR &
w H Y9 BRI B, Al 79 a1 Sifed § b 98 I HbE R FHeoll ST ol Bl
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[SuawTeas (S1. 5. . GavH Aredaws) YIs7+7 g9
[l aRfI AR fGE]

JETAd & AT Bs UH Bl Y B 6 e 9M ¥ 7 8, 98 Jb STB] A
fretar fomer @ fid S ?1 #Eiey, oFR 5l afdd &1 Yus us &1, df ugd
TSl 99 W Pl Sl &, fhy IF IR SIHaR qiar 8 3R bR dR-9R 39 y&is
W Feoll B ol Bl AT ARG © b omd S 97 o 2 € R4 IR WRar) &5t &
T &1 ofR S9H e &Y a1 SUY SISl AN Bl BIRISl 81 9dhdl gl #eled, §
AP T S8RV o1 dTed] gl §IRE H 84N T 7 &1 Y@s Ul A7l Vs afdd
q Bl BF W Pl Sl Y B, R Sar g g fbar iR gR-4R 59
G W Heoll ST foranl Sig i @1 @i et § AT A1 STeTed &1 el
IS U&T H N & goy R @fad 71 sFed 9 d Feoll B ol o1, Sl &
e a1 gaferg @3 S, A)7 SOR SmE ® P oy WReR) SHHl -, il
IR-TRBRT &A1 § AN b A1 ASAD! 81 X! &, AN & A J 8l 8T 8, SHBI
0 FrogaR efra &, R Rl &1 38d e 961 TRaR &1 b TRaRT aF
g 1, Ifcr I &= ° Ry S+t =1fev, e I8 Ried doi= arer 8l ©l
# qas; 6 98 9 U A &, Rl a9 SN U<t € dft 9 IR IS deoll
B & FOIY SFRIGT AN IH IR Heoll STAY &1 SAY H AR 731 St § 1Ry
FAl § 6 o ¥ U1 A o 6 et sHiE e, S R S a1 @i
1, S9®! fiel, 7 f sFfed anT 99 R FeoT MY W

JATST 3T 1 39 AWy W a1 Al &, § g9 ¥ UG Ui MR I
B U AU 1 GG bRl gl o1F Bg, S |gATSEIR|

sft srfamTeT I @w (U9T9) : gvgaTe, SUHHTEger St H AT {3 ST Bl GErg
<dl g & S| WRGRI SHIFl 9 oY Heall dl e b U spigHT AR Ud
TRA-ISE TG ¥ VH el dI @lell - &1 (o foar g1 ar-8-wre gl
PIC T ST HHST DI 3ffeorderd BT W FHAEY B & Yo AT 9o o9 &, e
ARXBRT SHIN Y Heoll A a9 Tl

HEIGY, 39 B BT SRIRT I HIH! IR AT Bl ST FHSS SIVHNRH! HUiIol
e B Al W H Srel W B, AoR Ul gied, YU PIaNeH iR dgd
IFafadl vRefereic tae—sa 9 &1 39 4 Sirel 11 gl qeledy, s Ude ok
9 UaT W IS IR B, H 9 & I H gamn @ 6 e gae H <rsd ass
URISR ofe T8l fbar war o1l § Sal € Rife ta gaia W g b fei ohi,
HPT AT premises A Heoll ol 98d ol WR BIAT &1 SH I8 BIC Bl 3fTSY Bl
T T IR BT 3TSY 8l, oifbd I9db! SfdTd g UIGIoR | ATeli-ATel off ST
g R BRI unauthorized Hsoll g7 I8l 81 3911 B Tae 9 39 Tde A AlsT
AT AR IWT AT ® 3R U B aRa Bl IR &I =AY 81 gl Jaerd 3 # o
T o1, SHd! S I8 TS foar g TP, "If the estate officer knows or

has reasons to believe that any person is in unauthorized occupation of the public
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premises..." 3@ N A BIg M 991 FAdhar g, ofh T8 W Tee A &l
@Hﬁ@%ﬂ%mﬁﬁ?wwgﬁ?ﬁmunwthorized%IW%B
AII-A1Y vacation & TH RICH 9T T Bl 3fTex fhas w9 # 4T EFT, S9
ddy # W) grgg™ ¥ fF gge 15 T &R R 15 faF &1 iR 9wy e | 39 aRE
TS AN H S FHeofl Wlell AT B8R AR I reasoned judgementﬁﬁ"ﬁl 3TN
Pl Heoll dbe el HRAT dl Ugel U ST Bl WG o1, 3 HHTSS ST,
Y & dR W forar S |G Bl

qeIey, H A #Al S Bl U g <1 d18dl g b AMAR R Rebad] aga
Hfeher BT g1 Ueh I TR unauthorized TR IR WRBRI ST Fol HRaT 8 AR R
BIs T 1§ S FfRT I ggel BRI Bl &, Al S 9 g8 < H MBI
HRAT 8l 3RfA" Sff 5 4t 98 ¥ SarExvl Ry € & vard ik gga o gunl opis
unauthorized occupation H gl H8Igy, S9d forg e Riud URioR € 5 o R &9
ST DI IGell 9 AT ¥ as land revenue PN, Al I8 RFal <6 dvg iR
AT ¥ B Wbl © IIAT YAGRH BT e Ualage A1 9gd edhd 8l ©
3R IS VFSITRIM H TRE-aRE & IR IPped] Sl S &l A9 Aoy YfaaRr &
3ifex ga 3R T unauthorized occupation T hesll o AT, @ udr o fd arer
T B S9 § W AT He fh 39HT drell dled) deoll ol fhY arerr dreH
% foIq 15-20 ANT §Hg B Y 3R HaT TAT {6 FHeoll T8l <, A1 Gfeld & I deoll
foram Q| o/ gferd g9 ¥ ool o H Al 91 BfSAE 51 S9b frw H Ay
w3 St @I gErd <A1 AR B SR TR iR Bl % A Pig W R Sow
I TECEY) B Sl 8, d 98 89 919 2od ShY S Peol Pl Wiofl HRIUl 9
Al 9gd 3ol bl [ Seg-d-STeg $9 @I implementation Bl, STd UWIbI AT
qIETSl Bl GADR IHB 3TeX PR (Y Y, <fh 3iTeX B & a1 9gd Al ARG
et € fh <NT SiRell dicd # @18 98 fifda @i & a1 e 8, fhef--fa=h
TF A A doiol B <d 2l

arF A fF gg o<y fel ff @i #, =@1g 98 Rifda +Ic & a1 88 31 B,
IHH doiwol T 8 9d AR WA 7T OV {6 I8 BRI 3ifex 81 s Rew & @18
g% ardicie JFAIRST & IT g SR 8, J8i db Ig AfHd 8, T8l dl Ub 98d
o U H TsH dRe BT

IYFHTEGE Sff, 399 AY ARG HA Sff 9 &1 fded 81 ygen fded us g @
ST AN Sl SHO 3R Ve bl Repad] ey HRal 2, IqHI ol ofs Ydg Ravar
T Y 3R ORI SfF USRI 81, A1 S SIgH 3R Tyl &l TT8H-a1de
gferd ged firell 9gd R VAT <dl AT © b Rege A1 Ao o S & e
IS qadc & gAY AT 89 Yo T8 91 Febal 81 399 R &M wers 4 us
ST 8 A1 R H81 Sl © {6 el gfory &1 S92l g8f o T8 $afay ool gferd
g el T W, R $1 Wes # Us 1l PR TRH d9s Yo ¥ed B, af Sl
9 e @ H@e 8, S 89 @ AR I
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[T arfeTer I @ =)

H STeT WHY T oid U 37U S GEAl S WY Uh IR R AT FAT S B
gRIATE BT g, e iR e feurciic 7 931 Agd a)db TP v a8 anrn gl
gH BIB! ISl HT FATIL AT ©, 394 GUIH BIC DI BT ATeolderd AR TS
BT B TSI Pl ARIAT HIb 39 IR AT 81 H DT YRI-GRT AHT BHRAT
gl 9gd-9gd g=dra|

it ol YA (TERTSY): STFHIIE Sfl, TRGR Sl I8 91 A8 2, I8 lld qHT
H 11 fEHaR o1 wIRd garm ol S dpan St 7 Wige s fdan, 2011 9 g7 faa
T N fhaT 8§ iR IS U ST |91 H HAgIE & oI smam I

AIER, I8 914 [depd SR 2 fF <2 #§ WeRI JURTT R ol ddgmen Bl
e TP d95d Jo! AR &, O & PR 1 B9 B0l 3R s9$ F@icH d <, df
ARAT-BRTST BT TYBR P STHIT o & A Peol H 8, S Tadic forfee # &=
TE A Bl B 2 3R SHBT BIs B 718l fedll < & THH VA WRBR Toide
g, Sl 3B IoTE W MR § dAced gU o THH Nod Al Udh IR B, S st faam
AT, $HEH AT THH U WRBR] Aloide $9d] 998 A dcd gQ ol Yad Bl fha-l
S 31y deal § ¥, ol B eRfas Sft 1 ft 7w foran, & "% &E) ft B8
9 TR Heoll PR ol 2l WAR A U o)l W, O gs, faoell oI <R H sa
G SH AN & 37" deol H 8, e drer gfewd 8l 81 g &R !
I8 W WRBR DI ggd P &l Y81 81 3d SiF 9 SfRUS0T By U TR% A
§1 B, 9P 918 WHR P oY ST o1 R Al gferad H™ s, I9d forg a9
BT R =T Bl SR ARBR 37U B SHIT I S 37dg Heol H &, I79 U
WART B d18% HRe AP & BMI § I of G, dl dgd AS! I 811 3R THBI
15T WRBRI B 1 ®rer e daar 2l

AR, I Sl [ A dbar St oy €, S99 Ud-al diol Ul €, S 89
ST AL W AT AT § 3R ST Y 7 fh 3R I $9 A H AR Y,
ar ERSRES 32 S f S99 In Section 4 of the principal Act "(1) If the Estate

Officer has information that any person is in unauthorised occupation of any public

premises and that he should be evicted, the Estate Officer shall issue in the manner
hereinafter provided a notice in writing within seven working days...” U&® o Ul
T, FUISl fF FEl R RGN S 8, 39 IR TAF AR BT JdY Heoll 8, oI I8
Sl AT U IRE ¥ $HASS PR Y PHeoll bR o, dl g4 3R G4, S g79eg
HYAT TR, dlfh $F S d9H ol o fddy deoll B T ©, Sd! Fhiad Ibl
I SRAT BT, T S8 Fl-SUiSdt 81 SR &, THAR S8 d9 31dY $Heof 8l
S &, S RS 9IRE ¥ 8l I &l 377 39 oR% &M § AR SHDI B DI HIRIT
PN GERI, Sl §ad gUICE B, 91 a1 © (& S AR &I 9gd SA1&T g9
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5.00 p.Mm.

e @ fau U g1 AT 98] W e Bl SRed B, S9P $UR Bl Ul T et
IeT, FifPp AT e, sTF 915 TAGR Ad9 Sof, Addd Ugg fod & 3ex sfaae 8
SITE 3R dgE o & 91 a8 oiR #fgaw dgg a7 < 9&dr 81 Ud 78N # S9d!
gIFC BT B IS J3I ol 7 f6 GIRUS & 31 U8l I9d feHsbed W a1 b
I8 fopaqr egd ofal 8, a STeal 9 STeal 81 9P, I8 HRIU| STD] Uh <sH HBH
H &1 giem T o1, oifh Ugl ergH WA § gier T Bl

ARIGY, WRGR 3R 39 TIZA-HH H IieHT e 8, a $F | HF sqd1 fiRTs
ofTST SATET BIFT TIRVI AT STeal I8 B 8] 8 Fhdl, Hifh saq g Pl ©
5 I fpdl & foU va /e # @rell HRA1 Gwd 81 81 Fobdl 3R g™l a1d I8
g f <1 srfiore iR 2, S W oIS ¥ 39 ORE $ Uad B9 dIlRU, oifed S
Al Trg9-%H H 9y 371 1 g1 PR S S 9l R TEHE & Q, A1 g9 ol
g & 3reeT =

TRIGY, YARH-7 H HUNS $eWRe &I 91 Hel T8 2, S99 &9 I dXE 9edd o
R Id §eT DI T8 HUNS ST 3R $ Udec! AR oIl I8+ A1feyl $AlIg
HUSE $SNIE B 1 39 39 ¥ fJodgpd a7

HeIed, ANl a1 H JRE-9 $ IR F el dedl g, foad bel T 5 B

"...that the appellate officer may entertain the appeal in exceptional cases after the

expiry of the said period, if he is satisfied for reasons to be recorded in writing
that there was compelling reasons which prevented the person from filing the appeal
in time." Sub-clause (4) says, "Every appeal under this section shall be disposed
of by the appellate authority as expeditiously as possible and every endeavour shall
be made to dispose of the appeal finally within one month.." 3WR Jg TdH HlA
B S8 as expeditiously as possible I2, A #X WA ¥ SUIGT S1d B 39 W
gfe w3l off faR o 3R e e < 6 swa fRiygst 981 8 SR U ORI
SggT TIH-HH AT Bl Yidae &1 & g e, @1 37 o & 6 e aeie
BT SA1 81 ®8 B H §9 W AU HeahI Jhe IRl g AR gD GHLT Hal gl

3. A AR A (FER): F9afy weigy, WReRT Wi @mifigd e
B Je@el) FNET fAtd, 2014, ST AT 3 S KT @11 T €, § $9@1 9T
B P U el gonl g, R 31l BRI AT IR 79 ISR 4 3139 Heofl Bidll
ST RET 8 3R SR I8l R g9 |l ulelifedd urfeal & @ 49 8¢ 8, 94l SId
fSr<rarel o R dic o & g fhar SIdr 81 59 9R S99 BIH ST 3R 3741
S TR BAR &7 o g Sff did W8 O P gget 15 & &R R 15 faF, 39 qaR
T HEHT 81 ST 21 SAfiY $HaT §oUanT fhd UhR | T S, 59 W 9 #:3f
St oRT & | 6 39 B 9 el e b1 aRer T 8l
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HBIgY, 3¢ JIfIRET S IR-TIRBRT oA 8, NFd IR 7 o) g9 &} sRfa<
St 9l X2 ¥, S8l Sl 91 Il del, § IgHl Wl gHAT BRAT gl ARPR GRT 59
foeft cafds &1 BIs SHI srale @ I 8, d S99 1% gfifery wene fear Sirem 8
6 9 ISR Ud T & D 3mAUTd I HhF 99 U &1 B U 39 o feooll b
B3 AN AR fiyel| S ey § H U ISTERVI 3MUdh FHe 1 ared] gl I8 o
TR BT AT &l Udh wilC . 3R-536 &l 39 @i &I, i sris g T afa
& 1Y dereRd fPar SIar 81 9 TR SHBT deoll A BT 21 99 1990 H, BShIC gRT
ST 75 BOIR BUT STHT BRI &1 MY f&ar T, Afhd rGaReme! & R S
dPb, SLELU. & AN R AR B el & HRU, SA Peoll -8l AT AT =
59 X% A1 #A1 Sff e <, i I ANl Bl el axih A giaer Hd b, et
it % @R S=° =T e dh| H 3 B! fAea™ w1 1 BTl g9 "1 H,
§ 3o a8 § 3R A 39 Al W 379 U WR W 3 e S

BIeY, IR-IRGNT STHIAT TR AR BT S @d 8idl & 3R BIg U1 Sfiad 1R
B BHATE AR B I $ oY S TRIGAT 8 3R I TR AN AT (PR e
TN A 1 3HF IR H A BT I DY AMILIRAT 8, D 3T ART TR B ST
TR Geoll 7 PR Aeb T A AN UM 7 81 Feb | §781 v GaATdl &b A1 H 301
I FETE BT § R g9 Il ® fF o drel 9T § b gRT 59 R H BH
o st o R

SHRI D. BANDYOPADHYAY (West Bengal): Mr. Vice-Chairman, Sir, thank

you. Sir, there is no denying the fact that a large amount of Government land and

premises are in illegal occupation. Firstly, I earnestly request the Minister to let us
know, through you, whether he has at least an estimate of the extent of land and
premises that are in illegal occupation. We are passing a draconian law. The fact
is that there are illegal occupations, we don’t know the exact extent on which it is
done. I request the hon. Minister, through his own machinery, to find out the total
area, roughly, of the illegal occupation. It is not possible to have the exact extent,
I know.

Sir, the Bill expands the definition of “public premises”. It increases the ambit
enormously. Very large areas have been taken into account in this. The process of
eviction has been made almost draconian. So, I would request him, through you, Sir,
that while there are good features in the Bill, the draconian features of the Bill also
need to be looked into. Therefore, may I, through you, suggest to the Government
that let it be sent to the Select Committee of this House so that it goes through
threadbare on what is happening and see whether all the observations of the hon.
Supreme Court have been fully incorporated and what could be done to free the illegal

occupation. But, dealing with that, it should not be like throwing the baby out with
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the bathwater. The genuine persons should not suffer too much because of this law.

Through you, Sir, I make an appeal for sending the Bill to the Select Committee.
Thank you.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, thank you for giving
me an opportunity to share my views. At the beginning, I would like to place on
record the astounding victory, the greatest victory of the nation, which the people
of Tamil Nadu gave, that is, acclaiming the hon. Puratchi Thalaivi Amma’s services
to the needy, to the poor, to the marginalized and to all the sections of the society.
The people of Tamil Nadu have got a tremendous faith and hope in the people-
friendly, loving leadership of our dynamic great leader, Dr. Puratchi Thalaivi Amma.
I want it to be placed on record in this august House the great victory, that is, the
eleven consecutive Bye election victory, the State Assembly Elections victory, and
the greatest of all, the resounding Parliamentary Elections’ victory. The victory is

because she is serving the nation by serving the poor, by serving the needy.

Sir, this Bill, amendment to the Public Premises (Eviction of Unauthorised
Occupants) Act, 1971 — that is, the provisions of Public Premises (Eviction of
Unauthorised Occupants) Amendment Bill, 2014 — proposes to make suitable
amendments. The Bill redefines “public premises” to include companies in which at
least 51 per cent of the paid up share capital is held up with the Central and State
Governments. Out of 20 suggestions made by the Supreme Court in 2013, 18 have
been incorporated in this Bill. The Bill seeks to bring the properties of the Delhi
Metro Rail Corporation and other Metro Rail Corporations which may come up in
future, as also the properties of the New Delhi Municipal Corporation, within the
ambit of the 1971 Act. This Bill was placed in the House in May, 2012 and was
sent to the Standing Committee. The Committee recommended that the Government
should make provisions for provisional trial before the Estates Officer with respect
to unauthorized occupation. The Committee was also satisfied with the safeguards
provided in the guidelines and convinced that the provisions of the Bill will not allow

the Estates Officer to exercise his/her powers arbitrarily against the genuine tenants.

Regarding allotment of accommodation — this is what I want to reiterate —
to Members of Parliament and Ministers, I would like to urge the Government,
through you, Sir, that they should ensure that this power is not arbitrarily used by
the Estate Officer against these tenants. Besides, when we are making such laws,
these laws should not affect the common people at large. Today we are giving 90
of our budgetary allocation for the urban areas of our country. The hon. Minister

for Urban Development may agree with me that 90 per cent of every Budget is



350 Government [RAJYA SABHA] Bills

[Shrimati Vijila Sathyananth]

allotted for urbanisation of the country. But what is happening is that rural people are
being evicted from metros and cities. So, we should not enforce this Bill arbitrarily
because this may affect the common people. The common land should not go in the
hands of the corporate houses. They not only take land on lease but also encroach
upon some land. I also want to know from the hon. Minister whether the Ministry
has any data about how many acres of land so far have been taken away by the
corporate houses. I also urge that necessary action should be taken to bring that land
back and should be distributed among the poorest of the poor, the landless people.
With these words, I support this Bill.

# g PAR HIYT (SR Y<30) : SUFHEIE HBIGY, I YT Il Pl AW
yeT a1, S AU veT gwdre| gfd I8 f[A9us did a9 § Ui gl ©, SIex
T, TS 5T FHT H WY 81 S 3R] P8 IMMRIGIY 3R 8 gl 7, e § 3mid
AW ¥ Al G § <A1 F1Edl gl i I o &4 § W dR 9 ARBR
il a1 gRERET R @Y GeleRAl ¥ Heoll gCld] IR I SHIE BT
SUAN = [ A1 & foIy -1 F1Eell 8, I8 J1d Dls g9 81 8, oAfb &q
IS AEH I HA S S Aredl {6 a1 59 8gd &1 [RR ¥ 9Raay H
BT AT GAAIRIR e Hiffd I81? ST, U 9gd Heayul a1d gl 918 89 IR Iadl
DI G PN, FTe SRATUN B a1 BN, GO Bl I B A7 [l 3R Jaer B a1 da|
W H YAd AT @, YOy v @) 9gd IR SR iR aRewafat U €,
S ggd YA Al b deol H TSl 1§, ugel A A off, f W ordy weor BN |
ARBR DI A S el B 81 W& 81 R PR I a9 fawgall uR, Ta™ vl
R Bl Tl IO I9THR, BIs go! W HYh I SHAT BT W Wiell B W)
AR SN2 H8led, <2 &AM qf¥hd I8 & b e a9gd a1 oI &, [aggs €
UTH Bl ST, 37 e W o 3 &, oifhs 91 3FUTeld &l d1d 3l &, o9
execution @ I AN B, IF FHI B IR B A, I A1 3R A HIc W1 F2
T Hel IRIER AT 81 il 81 § 3P dI9 Yeb IQTeRv <A1 d1edl g, A {3l
Sl S ST B

JuH BIc 4 IRAGY H g Bl fhoerd AR SHowR IR & BRU Bl @D
U 3ffex fhar o1 {6 WRdad & THE drele, TRaR Sl 3798 heoll A 8, So sifder
i WRER AT hg D WHR 39 W T g6, Y9G SIS @lell dR1Y 3R
i BIC F 39 e B U U UE AT § SAGT HT GAI B T &1 IR S
qil BT fhoetd | ORI BT 2, Wifd 3l T UM HIC $ I 3T BT AT
R H T8I 81 BT 2 1 JA off, U v o), U9 {5l R Dls AT W, Bls

JYT JNIST SRR HRAT?

HEIqd, Ud 3N 3R &, Ffd Al fawell o1 garg gan g1 &s ullelicda ureist
9 g &1 W g facell § WEdR | 9gd AR dial-al a9 g8 8, HYd 1636
Bl 941 g5 81 facell # 1636 BIAIAl T g1 & f7dh IR § s IR ARBR




Government [24 February, 2015] Bills 351

Fedl 8 6 I FRHd §1 96 el 8, I AfD ©, Al &1 39 996 & A9 o
TEl ool B 1636 AR Rl & RR ) $I8 Joar a1 T8l ded & 82 95
AR 9RA & AN TP Oy U AgH-glagr 981 9, 9 IWIE), Rad 9 Fed B
MY &, S=M faeel § ST fSwmT a9 81 991 I1e 7 6 0% ua offsy Tgdl &
R # g o7l TR F G 600 AN AT IS AU M I fF WHR 7 HaT o
fb S9TPT Feoll 3AY Bl FIHR &b HelH H Ui B9IR | AT AN FShi TR 37T
9 9@ & A 9, AR HA S, 89 AT {3 Wed Bl ARaRd B b el
F ofgR U1, ER, SIRIES, THM =il A 3B I aF 99 &, 91 39l faTeaf
Tl I2 T, Pel 395 oY I 9t arde aifad 7 &1, 39 W & & Bl Ageqehdl
gl 3 | g 5 faa @1 #en ik Aeds q_1 81 B, TR S9d T B ANl
31 81, Ted ol aRE 9 I9@ HagS 7 8l o[ b Wi St 9 el 6 15
% AIfCH BT UGe MY 399 @M 8 AR Y I9S! Udh IR extend fHar 21 &g
El'l?ﬁ?ﬂ?fﬁﬁﬁ&ﬁﬂ%%@ﬁ“ﬂﬁ?ﬁ%,ﬁﬁﬁ@relamﬁonéﬁaﬂaﬁg
mfae Mt WRGR 319 U W, dIfe fheil & |1 § =g T Bl

3T H, H 29 A & ded H u' dem & 59 a1 &1 frsioT sreen B, srgurer
MY HH HRIGA? el & @t 39 e & ywifad =1 21, faceh & BA 3y q=mdy,
T P THH IRIAARTAT BT 3T FY WIS, 39 W WWHR BT IR w1 972 AT
H31 SfY, $9P U b I B gl AT g3, 59 W FARST 81 Y, a1 3761
RN AU T I b1 Hidbl ST, $96 g H 39T gvgarg $HRal gl

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Now,
Shri Dilip Tirkey; not present. Shri K.T.S. Tulsi; not present.

SHRI BAISHNAB PARIDA: Sir, my name is there.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Your name
is not here. Shri Tiruchi Siva.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Vice-Chairman, Sir, the Public Premises
(Eviction of Unauthorised Occupants) Amendment Bill, 2014, is to amend the Principal
Act, 1971. The main implication of this amendment would be to bring the properties
of the Delhi Metro Rail Corporation within the definition of 'public premises' to
expedite the process. Sir, when the country is heading towards becoming a super
power, when we expect the investors from abroad and inside for the development
of our industry, the infrastructure forms the core part of it. The Metro Rail which
serves the very main purpose is not able to take its speed because of the illegal
occupants or unauthorized occupants. So, this Bill intends to strengthen the earlier
Principal Act with certain amendments, which will expedite the process.

Sir, I would like to mention one or two things. At the same time, I would
also seek one or two clarifications from the hon. Minister. Sir, clause 2 states very
clearly that the organizations owned by the Central Government and any other
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organization in which 51 per cent share is of the Central Government now it also
include the State Government. Along with that, Sir, it also specifies the ambiguity in
the expression of any Municipal Committee or notified area committee. It substitutes
Municipal Corporation by the words 'Council, Corporation or Corporations', which
is solicited only in New Delhi.

Sir, the second clarification which I would like to seek is, the principal Act
includes premises owned or leased by the Board of Trustees constituted under the
Major Port Trusts Act, 1963 and now it amends to include any ‘successor company’
constituted under or referred to in the Major Port Trusts Act. So, I need a definition
for the ‘Successor’. This is what I would like to know.

And so also, clause 3 of the principal Act does not specify any time-frame
for the Estate Officer to give a Show Cause Notice or to evict. Now it gives a
specific time that within one week time, after the receiving of the information, the
Estate Officer should give a Show Cause Notice, and, within 15 days, the eviction
should be taken up. Sir, the apprehension that everyone is having is that the Estate
Officer may misuse it. What is the monitoring mechanism the Government is having
to overlook the Estate Officer’s activities? The apprehension is, we are used to
misuse anything before learning to use it. So, when we enact a law to expedite a
very essential process in this country, we should also look into the other aspects

that there should not be any misuse in the way of implementation.

So also, the principal Act provided for payment of rent or damages of public
premises by the unauthorized occupant along with simple interest. Now, the amending
Bill seeks to impose compound interest. How can you collect rent from an authorized
person? It should only be a penalty because when they are already decided as
‘unauthorized occupants’, if we collect rent, it will become legal that they are
authorized, that they have been authorized like a de novo certificate or something.
So, I think, the term doesn’t apply right. Collecting rent from an unauthorized person
indirectly admits that they are authorized occupants.

(MR. DEPUTY CHAIRMAN in the Chair.)

So, these are the two small ambiguous portions in the Bill on which 1 would
like to seek clarifications from the Minister. Otherwise, it is a very, very important
Bill. As our colleagues Mr. Bandyopadhyay and Mr. Rajeeve suggested, the suggestion
of taking it to a Select Committee though cannot be dispensed with but certain very,
very essential things which cannot be delayed for such reasons have to be taken
very seriously. So, in that respect, passing this Bill at this time will help the Delhi
Metro Railway Corporation to expedite the implementation. So, I support this Bill.
Thank you very much.
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SHRI M. VENKAIAH NAIDU: Hon. Deputy Chairman, Sir, I would like to
thank the Members of the House from all sides for broadly extending their support
to this Bill.

Sir, I would like to make only a few clarifications. I don’t want to make a long
speech. Number one, this Act is applicable only to public premises, defined premises,
which belong to Central Government. This is number one. Secondly, ‘Company’ as
defined in Section 3 of the Companies Act in which not less than 51 per cent share
capital is held partly by Central Government and partly by the Government of NCT of
Delhi. The properties belonging to other State Governments are not included because
I cannot take any action without the consent of the State Governments because I
am the Minister of Urban Development. The Urban Development also takes care of
New Delhi which is also the National Capital. This Bill was recommended by the
State of Delhi and then accepted by the Central Government Cabinet; and that is
why it has come here.

With regard to the fears expressed about unauthorized colonies of Delhi quoting
Jangpura example and all that, I would say Jangpura was because of the National
Green Tribunal Order and not because of the Government. Secondly, with regard to
the protection to the unauthorized colonies, Sir, the Government of India has already
decided to regularize all the unauthorized colonies. The matter was shared with the

Parliament also earlier. So, there should not be any fear on that count.

Then, with regard to the unauthorized occupants’ rent, it is not actual rent, but
only damages will be collected from those people because they have been overstaying
against the permission given to them. Upon deciding unauthorized occupation, there
are four phases — Notice : 7 days; Hearing: another 7 days; Passing of Order: within
15 days after that; and then eviction : after 15 days. It comes to a total of 45 days.

Then, in case of compelling reasons, another 15 days can be given. That means,
totally it takes 60 days. Now, 60 days means two months. We should all understand
that we are dealing with public property; public means Government; it is the people’s
property. Moreover, people who are encroaching upon such major areas are not poor
people, for your information. It is the, what you call, land sheiks who control and
then bring these people, put up huts and then collect rent. It is a practice everywhere.
You have examples in Mumbai; you have examples in Delhi. We are trying to take
action against such people. Ordinary people who are living in unauthorized colonies
will not be touched at all. Let the House have this assurance from me.

Then, no new clause was added, after the Bill was referred to the Standing
Committee, to modify the paid-up capital of public sector companies. Based on the
proposal from Government of the NCT of Delhi in 2013, the companies registered
under the Companies Act of 2013, with not less than 51 per cent paid-up capital
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held by Government of India, were included. Now, as to why this confusion about
‘corporations’ and ‘councils’, it is because Delhi was earlier governed by one
Corporation. Subsequently, three corporations were made, and also there was the New
Delhi Municipal Council. So, there were some lacunae in interpretation. Keeping
that in mind, we said ‘corporations’ and ‘councils’ to cover all these. That has been
added here. Other than that, the Bill is as it was introduced by my friend, Shri
Kamal Nath, at that time, which had been referred to the Standing Committee. The
Standing Committee had made a recommendation with regard to the Estate Officer
too. Also, it was very specific on the time limit. If you give them more time, they
would go and get some stay from here and there.

DR. K. P. RAMALINGAM: They could go to the courts.

SHRI M. VENKAIAH NAIDU: Sir, you know our legal system. People can get
stay from somewhere. The entire work could get stuck for six months or one year.

Keeping that in mind, these powers are given.

With regard to action taken by the Estate Officer, there is an appeal to the
District Judge. The District Judge is a superior officer. We should have confidence
in the District Judge. Enough safeguards have been taken while drafting this Bill.

As for certain apprehensions expressed by some of our hon. Members, I assure
them that enough care will be taken in preparing the guidelines and rules. Care will
be taken to keep in mind the apprehensions expressed by Members from different
sides. The Bill had been sent to the Standing Committee and it came back. In the
larger public interest, I request the House to kindly pass this Bill and approve it.
Thank you.

MR. DEPUTY CHAIRMAN: Now, the question is :

That the Bill further to amend the Public Premises (Eviction of Unauthorized
Occupants) Act, 1971, as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill.

Clauses 2 to 6 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Clause 1; there is one amendment
(No. 2) by Shri M. Venkaiah Naidu.

Clause 1 — Short Title and Commencement

SHRI M. VENKAIAH NAIDU: Sir, I move:
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2. That at page 1, line 4, for the figure “2014” the figure “2015” be substituted.
The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, the Enacting Formula; there is one amendment
(No. 1) by Shri M. Venkaiah Naidu.

Enacting Formula
SHRI M. VENKAIAH NAIDU: Sir, I move:

1. That at page 1, line 1, for the word “Sixty-fifth”, the word “Sixty-sixth” be
substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
SHRI M. VENKAIAH NAIDU: Sir, I move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

SHRI M. VENKAIAH NAIDU: Sir, I would like to thank Members from all
sides, including the Opposition, from the bottom of my heart, for the support that
they have extended to this Bill.

STATEMENT BY MINISTER

MR. DEPUTY CHAIRMAN: Now, Statement by Minister, Shri Jagat Prakash
Nadda.

SHRI ANAND SHARMA: Sir, the Minister may make the statement. This is a
matter of great national concern. Since it is late and two Bills have been discussed
in past, clarifications could be taken up when more Members are present. A large
number of Members are absent. Our request, Sir, is that clarifications can be taken

up tomorrow.

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): We can have the

statement today and we can take up clarifications later.



